‘ t : ‘ CAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH

0A, 22 of 1996

e

Present: Hon!Mr.Justice A.K.Chatterjee,Vice-Chairman. “
'~ Hon' Mr, M,S,Mukherjee,Administrative Member, V

r SURESH CH DAS & ORS,
‘ VS~ |
“UNION OF INDIA & ORS,

Heard on.02 26, , Ordered ons 14.02.96
|
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M.,S.Mukhée,AM: ‘ v ’
| | | |
1. Mr.S.K,Dutta, 1d. counsel,leading Mr.A.B,Ghosh,
. ”
1d.counsc appears for the petitioner, None for the res-

pondents.presen_t although we have been shown proofjof
completiservices on them a mongh back. So, servicelis-

comgletel

2. 'The petitioners seek extension of the benefits
of the jement of Hon'ble Supreme Court in the Civil
Appeal no54 of l9g0 dt.1%th May,1998 vide Annexure_’:—A.l
to the peionsm ( }In the Case of S.Sardar & Ors—Vsi-
R.D. Krlsh- (1993) 24 ATC 761) régarding revision of seniority
6}/);6 the pet:.oners in the pOst of Station Superin enden ‘d
Gr,II and:her conseqguential bm The petltlonﬁrs have

filed se;ate indn.v:.dual detailed representatlons t“o the .
General Mager,s E.Rly.X respondent no.2, copies ofr which
are collelvely shown as A.,5 to the petltlon. It is submitted

by Mr. Dua that these representat:.ons are still peiending
\

with the thorities. and that without finalising the said
1r

representions, the respondents are going to fmalise the
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seniority list of the Station Superintendent, Gr.If.

3. Hearing‘the ld.counsel for the'petitioner
et -

and in the background of the case, wgidis ose of thes
N

petition with a direction that the respondents shall
within three months from the date of communication| of
the order diSpoée of the representations of the petitioners

through a speaking order. If the petitioners are still

aggrieved with such order they are at liberty to ona to

|
this Tribunal again if so advised.

4, The petition is disposed of accordingly at

the admission stage itself. No cost. |
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(M.S.Mukherjee) AK § e
Member(A) ce-Chairhan’
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